CENTRAL ADMINISTRATIVE TRIBUNAL
sUMBAI BENCH

DROGIMAL APPLICATION MO: 1LL78/97

DATE OF DECISION: S/01/206}1

Sheri M.B.Thombare B 5 Ore.
Applicant,

Shiri G.5.Kalia :
e e e e — — Advocate for
Applicant.

——————————————————————————————————————— ~Respondenis.

———————————————————————————————————————— Advocate for
~ . Rezpondents.

CORBR:
Hon " ble Shri Euldip Singh Plember{Jd).
Hon"bhle Smt. Shanta Shasiry Member (&)

R
j. To e referred to the Reporter or not?

2. Hhether it needs to b2 circulated to ;»
other Benches of tihwe Tribunsl?

qg 3. Library.

kopip  SIVGH

{ SHANTFA-SHASIRY )
MEMBER( )




4.

CENTRAL. ADMINISTRATIVE TRIBUNAL
HMUMBATI BENCH

ORIGIKAL APPLICATION NO:13i78/92

BATED THE Sth OF JAN. 2881

CORAMHON BLE SHRI MULDIP SINGH, MEMBER(J)

Ry

By

HON'BLE SHT. SHANTA SHASTARY., MEMBER(A)

M.E.Thombare, Accounts Assistant,
W.A.R.0.(FP.O.H.) s Gffice,
Bhusawal - 425 201y,

£.P.Shirapure, Accounts Sssisztant,
H.8.08.0s Gffice,
Maznmad .

¥.0.Petil), Sr.Section Officer,

¥.A8.8.0's Office,

Bhuzawal - 475 781.

B.M.bulkarni, Sr.Section Officer,

H.A.A.0 s Office,

Manmad — 827 18i., -« Bpplicants

Advorate Shri G.5.Halis.

Vis,

Union of India,

Through General Manager,
Central Hailway,
Bombay V.7T.

Financial fAdvisor & Chied Accounts
Dificers (FS & TAO),

Central Railway Head Quarters Office,
Bombay ¥.7.,

Bombay - 408 801,

M.8.8.0,

¥.5.8.0 s Dffice,

Manmad, Tentral Railway,

Marnmad - 4237 i01.

w.A.A.D.,

H.h.8.0's DfFice,

Central Railwsay,

Bhusawal - 435 2807, »re Recpondents.
ﬁﬂvocate_ﬁhri oS Masurkar

¢ORAL} (DRDER)

Per Shri Euldip Singh, Mesberid).

The applicants in this 068 have thallenged +the Iistter

dated IB/P/9T by which the respondents have souohi to introdoce

kﬁ~ 2
_ .2,
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=iw day MEEE wte.fm‘ifkﬁf?2. Thouzh, 1t s stated wndee the
rale  in ferms of para 1S7T of the Indian Railway Establishment
Code Yolums §. the offices in which the applicants are wmorbing
have tao obsseve 5 day week as they had been observing for bhe
lash ss=ven ySars.

P The facts of the casse asre that the zoplicants wmere
morking im  the Accowunts Office which is stated to be part and
parcel of the Office of the Financial fAdvisor and Chied fcocounts
Gfficer which iz an administrative office. Theredfore, by impugned

oroer, the spplicants cannot e forced 1o wmork for oiy day weedh.

X, The 08 15 contested by the respondents. The respondents
plesded that though the applicants are working in the

Sodministrative Office, but they sre atizched to ithe £icd vnits,
Workehops, stc. which are reguired ${o work Qim days & wesk,

&, e have heard the learned counsels on hoth zides ang gone
throuoh the record. |
5.‘ The lesarned counsel for recpondent referred to Judgensnt
in 88 no.ilif/%T which iz based on identics) facis snd had  been
dismissed by ithis Tribunal on 11/10/2880. Howewver, the learned

b

counsel  for the recpondent further SUBmittEd“?hE facts and the

present case of the aspplictant sre  identical to the (=3}
DA.3TI06592  and  the judgemsnt cguarely appliss to the present

facts of the came.

&. I addition to that we are aleo of the wiew trhest ir =il

Bovernment cffices previouwsly there were =in daw weel, sametimes;ﬁo’

t.e. about I@yvears ago, five day wmeelh was introduced in the
Tentral Goverrment DHiice. Mow sgain 34 the respondents is

friloming =ix  day meek for come of the offices wmbich are

\/\
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inter—-reflated to the workshop, sftc, we do not find that fthere is

ay wiclation of wvights wested o the applicant. Since the

s b fg Fuise remsin the ssme, Moreover change in sworking davs

. . . . . ; R .

is mecessitatied and Iz in public interest cice these offices asve
I\

trter—-ralabed with the working of worbshops which work for sis
days. Efficiency of thes srunning of Railways is reguired (o be
wE S s ined .

Fa Horeower % siaied in the judgeaent in 08 Mo.iiips97, it
hazs ales been obeerved that in certain offices o ciadd were
reguired fo work mix dovs 2 week despite general working of $ive
days & weehk. Railwmay Bosrd had izsusd clarificatisns with regard
to nwaber of working dave per wmeek in gsiablishment finked with
workzhop w=mhich showm 3 decision had been taben Ey Hailway Board

for providing =iz days a wegh . We find that ithe 08 haz po

merits and iz hereby diszmissed. Mo costs,

tSHANTA SHASTRY) {1 DIP 51 )
MEMBER{A) MEMBER(Z)
abp



